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: 27.4.94 f Heard learned tounsel Mr J.L.

ISarkar on behalf of appllcant Shri
Taresh Ch Chakrabarty,ngher Selecti
Grade fechniciaﬁ,Department of Telec

lmmunication,Shillong (retired with

%effect from 1.5 88). Perused the
.}9

sought for in this appllcatlan. Copy
Y of this, application is served on Add
{C.C.5. C Mr A.K.Choudhury. Mr Choudhu
% prays for tuo weeks time to get inst
Rctlon. Time alloued as prayed for,
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tatements of grievances and reliefs

contd..
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Mp Sarkar submits for an orde
on the Telecom,District Wanager,
Shillong and Postmaster,Shilldng ne
to return/surrender the pensien anc
DA amounts of the applicant dntil
further order from this Tribunal,

: Aléo*heard'Mr Choudhury. We ndu

orders. .

apy of the order may'be furnished
o the counsel of the parties.
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direct the Telecom.District Manage:

" Shillong ‘and Postmaster,Shillong
: (respenden§S*No.3‘and‘4) not to
. return the pension and DA ambunt s

of the applicénf until further ord
. | _
‘List on 17.5.1994 for furth
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' ‘Copy of the order may be
- furnished to the counsel of

the parties.
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COURT'& ORDER

- Heard learned counsel Mr J.L.
Sarkar on behalf of applicant Shri

TC.Cha,krab_artyo Perused statement of
'grievances and reliefs sought for i

this application.
~ This application,is admitted, -
Issue notice .on the respondents unc

‘Registered Post. Learned Sr.C.G.S.C

Mr S.Ali receives copy of this appl

- cation and prays for six weeks time

to file counter. Time allowed as

p*ayed for.
' I

Llst on 12.7.94 for count® anc

- further orders.

Heard Mr Sarkar on the interim

relief prayer. Also heard Mr Ali or

‘this point, The application is agai
order of recovery of an amount of
Rs. 68,544.00/- from pension relief
' Upon hearing counsel of the
-partiés and considering facts and

. circumstances it is ordered that ar

" amount of Rs. 500.00 P.M. shall be
dedacted/frbm the DA relief on
pen31on of the applicant until
further orders from the Trlbunal.v

List at Shillong on 7.6.94 as
prayed by counsel of the partles fc
order,if any. ‘

. Inform all concerned,
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Copy of the order may be ': :
furnished to the counsel for .
the part;es. ook
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This application is taken up

,hearlng and dlsposal. Heard learnad

counsel Mr J.L., Sarkar on behalf of

the applicant, Shrl T.Ce Chakraborty
Also¥heard learned Addl. C.G.S.C,

Mr AWK, Choudhury for the respondent
The‘abplicant retired on 1.5,1988, ¢t
continued to océupy the quarter for
45 months (From May 1988 to January:
1992) ‘including four months to whick
he was entitled to occupy after

. retirement on taerms as were before

' retirement.Unauthorised occupation u
. for 41 months, The respondents
“initially fixed damage charges For t
1unauthorlsed period at 68,544/-,

‘Subsequently, it was recalculated/

corracted to be R.43,089.20p. Mr 3.l
Sarkar submits that the applicant is
a retired officer and great hardshif
would be causedif such a huge amount

is recovered or is ordered to pay.

Con81dering the facts and
cxrcumstances,ueudlrect the responde
to realise/recover penal rent for 41

. months at the rate double the normal

~standard rent . plus other service
charges., Ths respondents shall
calculate the amount accordingly
within fortyfive days from the date
raceipt eapy of the order, and then-
realise/recover that amount from the
aﬁplicant less the amount alrsady

" deducted/recovered/uithheld from the
DCRG and on the basis of the order
“dated 17.5.1994,

| This-applicaﬁion is disposed o
with the above order.

Inform all concerned,

Nembé: : Vice=Chairma
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